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DaMAND NoO. 40—ANTMAL HUSBANDRY—

“That & sum not exceeding
Rs. 2,40,84,000 be granted to the
President to complete the sum
necessary to defray the chargee
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Animal Husbandry’”.

Dzmamp No. 4]—MISCELLANXOUS

DePARTMENTS AND OTHER ExXPENDITURE

UNDER YRE Mnpasrry or Foop
AGRICULTURE .

“That a sum not exceeding
Rs. 10,78,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1860, in respect
of ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Food and Agricul-
m' l’.

Dxmaxp No. 119._Carrrar QurLAY ON
Formars

“That a sum not exceeding
Re. 12,81,000 be granted %o the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of “Capital Outlay on Forests’ ”.

Dxmawn No. 120_Purcrass or Foob-
GRAINS

“That a sum mot exceeding
Rs. 1,65,56,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment-during the year ending the
31st day of March, 1960, in respect
of ‘Purchase of Foodgrains’ ",

Davawxp No. 121—Orumm Carrear
OurLAY Or YAy MvsTrY or F0oOb AXD
Acxrcuryons

“That a sum not exceeding
Rs 33,39,92,000 be granted to the
Presidént ¢ complete the sum
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Ministry of Defence

Mr. Deputy-Speaker: The House
will now take up discussion on
Demands Nos. 8 to 12 and 109 relating
to the Ministry of Defence, for which
six hours have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
table within 15 minutes the numbers
of selected cut motions. I shall treat
them as moved if the Members in
whose names those cut motions stand
are present in the House and the
motions are in order.

DemAnD No. 8—-MINISTRY Or DErFENCE

“That a sum not exceeding
Rs. 36,392,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Ministry of Defence’".

Damaxp No. $—Duvamcx Smmvices,
ErrFecrivR-ARMY .

“That a sum not exceeding
Rs. 1,60,19,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Defence Services, Effective—
Army’ ".

Dumawp No. 10—Darxmcz Smmvices,
. Erracriva-Navy

“That « sum not exceeding
Ra. 16,88,67,000 be gramted to the
President ¢ complete the sam



£0613 Demands
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1960, in respect
of ‘Defence Services, Effective—
Navy'”

Demaxp No 11—Dxrznca SzRVICSS,
Errzcrivi-AmR Forcx

“That a sum not exceeding
Rs 54,81,13,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Defence Services, Effective—
Air Yorce' "

Drmanp No  12—DEFINCE  SERVICES,
Nox-Errzcrivi-CHARGES
“That a sum not exceeding

Rs 14,03,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1960 in respect
of ‘Defence Services Non-Effec-
tive-Charges' "

Demaxp No  109—DEFENCE  CAPITAL
OUTLAY
“That a sum not éxceedimg

Rs 38,82,50,000 be granted to the
President to completé the sum
necessary to defray the dmrgf
which will come 1n course of pay-
ment during the year ending the
S1st day of March, 1960, 1n respect
of ‘Defence Capital Outlay'”

Shri U. C. Patsaik (Ganjam)* Mr
Deputy-Speaker, my cut motions are
Nos 1912 to 1916 (Disapproval of
Policy) and Nos 1867 to 1887 which
are token cuts suggesting improve-
ments in the defence orgamsation to
suit the modern conditions

At the outset, let me place on
record my high appreciation as well
as that of most of our friends :n this
House regarding the Indian Armed
Services personnel and their work
They have maintsined Indin's prestige
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abroad They have acted a8 our
unofficial ambassadors in other coun-
tries In our own country they Have
come to our rescue during floods,
famunes, pestilences and the lkke Inm
Delh: also, we have seen their work.
We hope that they will give an excel-
lent account of themselves ¥ and
when any emergency arises

With bases of armaments &ll round,
with military juntas ruling in all the
near about countries it i1s necessary
that we should see to the equipment,
training, morale, etc of the Armed
Forces Parhament has always beem
anxious to vote the defence budget
full In fact, Parliament has always
tried to show that we are prepared to
vote more if there were fo be a
demand This year also, there has
been a sort of camouflaged reduction
of Rs 26 crores in our aircraft pur-
chases I wish and 1 am sure many
of us wish that instead of showing
this camouflaged reduction, there had
been some concrete proposals to help
the services personnel to amelorate
their condition, to see that they are
better paid, better housed and that
the juruor commussioned ranks are
treated better and reorgamsed, to see
that there 1s education in the armed
forces, to see that the ex-servicemen
are properly rehabilitated in civil life,
to keep up the morals'of the forces and
also to give them the best of equip-
ment

We would have passed the budget
for this Rs 26 crores also if Govern
ment contemplated going in for Tight
anti-aircraft guns to meet low-flying
planes, for the necessary equipment to
counteract target bombing, pattern
or area-bombing, for better type of
interceptors, guided mussiles for high
altitude bombers, etc We would have
been very happy if our ordnance
factories also think in terms of pro-
ducing rockets, 30 mm. ammunition,
recoilless guns and all that, which we
found they were only experimenting
upon and developing for the last so
many years; but they have not yot
been able to establish tfe manufac-
ture any of all these things.
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What we regret iz that we are going
in only for foreign purchases without
calculating whether they would glve
us the necessary result in emergencies.
If we have proper equipmeat, proper
kind o  bombers, interceptors,
fighters, etc., I think we would not be
blinking when foreign aircraft trans-
gress our air and fly over us. We are
looking helplessly nowadays for some
reason or other. We would be very
glad to suppoft any budget demand
under the Ministry of Defence, but
we are rather worried about the
methods adopted by the Defence
department on the administrative and
organisational side as well as on the
expenditure sides during recent times.
We all know that the reports of the
Public Accounts Committee—2nd, Oth,
14th and 19th reports and last year’s
6th report—have been complaining
against purchases, contracts with
foreign firms and wastage of crores
and crores of rupees. It comes to
hundreds of crores during the last
few years. I have no time to go
through the individua] reports, but I
ean assure you that though the lapses
cover hundreds of crores of rupees,
but practically no action 18 deing
taken to enquire into them and no
attempt made t0 avoid this extra
exenditure, unnecessary expenditure
going down the drain, mostly in
foreign countries.

On the other hand, I have to point
out a few instances where the com-
mittee’s recommendations have been
indirectly flouted. I will give just a
few instances to show that the Def-
ence Ministry has very little regard
for Parliament or for its financial
eontrol,

One officer who was associated—Of
eourse, I do not go into the question
of individus] officers, but I show a
few cises as a pattern—one officer
who was agsociated with all those
purchages and contracts during 1048-
89 period when 50 many contracts
were enterédd into--he represented
with the Wotks Ministry in  the
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the High Commission in U.X. has n
superseded & number of senior officers,
very efficient officers, and he has
become a Rear-Admiral recently.
do not know whether he has now to
deal with purchases or contraets, but
he has got over the heads of haif a
dozen superior officers, senior officers,
officers who have been known for
efficiency.

i

[ ]

Then, just & few months ago, an air
officer has been sent to Washington to
watch our purchases from Canada and
America. In 19854 that officer had been
convicted for smuggling contrabands
into this country. He did not appeal
and the conviction stands.

There is also another thing, may be
a small matter, and it is about the
delay of 12 or 13 days in placing an
order for aero-engines.
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thers io no watch ovar ¢ and there is
aothing to check it
Stmilarly, you will remember, just

a oouple of years ago, while the hon.

Defence Minister on his way o
Washington broke the journey in

London for & couple of days

chased Hunters and Canberra. At the
same time, we had also been pur-

discarded by France from 1988.
Mysteres, which have now been dis-
carded is another variety. Yet, we
have purchased all those types and
makes for a huge amount. Of course,
this year we are glad that within the
purchase value of Rs. 100 crores on
aircraft and rockets, we have reduced
the amount by Rs. 268 crores.

There is also an unconfirmed report
gaining ground here that another
officer, who was a junior Captain,
who with local rank of Brigadier was
associated with purchases and who is
out of service, is now trying to get
back into the service
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admiration for the soldier, sallor and
airman, our confidence in the armed
forces, and are taking all sorts of
grants without telling us either before
or after the expenditure. Unless we
specifically make a research into the
books, magazines and journals pub-
lished from foreign countries we are
not getting the information.

Then, another parliamentary com-
mittee, the Estimates Committee, has
gone into certain branches of Defen-
ce. Of course, it has not yet exa-
mined the Defence Service Organisa-
tion, Education Corps, Defence
Science Organisation, and Ex-Service
Organisation. We hope they will be
examining them in the near future
But they have examined the Ordnance
Factories, Military Engineering Ser-
vice, Ministry of Defence, Naval Dock-
yard and vearious other items and
several important recommendations
have been made. And it is regretfta-
ble that changes sre being made in
those items on which the Estimates
Committee has not yet had the oppors
tunity of going into and reporting,
that is, in Services organisation on
the administrative and organisational
levels. But on the other items which
have been reported by the Estimates
Committee, no action has been taken,

May we know from the Ministry
what decisions they are taking about
the re-organisation of the armed
forces to suit the requirements of the
present day war? Now the tactics of
war have changed; the form and scale
of an attack is quite different from
what it was yesterday; and we have
got to change our tactics and our
organisation accordingly. What steps
have we taken to have some sort ol
Councils where senior officers will
take part in the day-to-day adminis-
trative work and what about an over-
all control to take speedy action and
arrive at decisions? The Estimates
Committee has asked the Defence
Ministry to examine the steps taken
in other countries, the various com-
mittees and the changes effected in
UK snd USA and to take some im-
mediate decision in our own ¢ounfiry.
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But very little has been done so far.
What steps had been taken to re-
organise the Defence Secretariat to
gear it up for taking policy decisions?
Because, in any of the branches of the
Defence Secretariat you do not find
any branch which is dealing with
policy decisions. Have you tried to
unify certain branches of the three
Services which involve duplication of
work and wastage of military man-
power? For instance, engineering or-
ganisations, medical organisations,.
educational orgunisations, recruiting
organisations, Intelligence in the three
Services, have similar type of orga-
nisations. What have we done to in-
tegrate them? How far have we pro-
ceedad with that integratian, whiet
would mean saving of money and
greater efficiency?

Several officers, senior ICS and
other officers of the Ministry of
Defence were sent to the Imperial
Defence College in England to round
off their practical experience, their
knowledge of defence with a sort of
overall ideas in modern strategy, both
in warfare as well as in diplomacy
‘What has happened to them? Ex-
cept one, all the rest have gone to
different departments or to the State
Governments. After being trained for
one year, paying their salaries, allow-
ances, journey charges for one full
Yyear in London, they have all gone
to other services and we are not
utilising them.

Then, have you examined the
system in other countries regarding
scope for re-organisation, for gearing
up the entire Defence machinery to
meet a modern war? Are you having
proper defence against low flying air-
<craft which will come to about 10,000
or 12000 feet for bombardment,
strategic bombardment of targets in
thit country? Have you got proper
defence?

Mr. Deputy-Speaker:
questions are put to me?

8Shri U. C. Patuatk: Sir, I am putting
them through you to the Minister.

All  these
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Mr. Deputy-Speaker: Then it
would be better if the hon. Member
addresses me.

Shri U. C. Patnalk: 1 beg your
pardon. Apart from the fact that
Parliament has not been consulted
and not taken into confidence in these
administrative matters, in these orga-
nisational matters and :n these finan-
cial lapses we are having a woree
gituation particularly since August,
1958, that is, since Army coups were
formed in various countries around us.
We are having changes in which Par-
liament is not being consulted, Par-
liament is not being informed.
Changes are taking place which in-
volve not only money, but which in-
volve efficiency and morale of the
fighting organisations in this country.
I will refer only to two or three.

15 hrs.

In August 1958, there was a large-
scale promotion to higher ranks,
from Major General to Lieut. General
from Brigadier to Major Gener},
from Colonel to Brigadier, and so on
In these matters, we have no objee-
tion to the promotions. We are
happy that our senior officers have
been promoted. But, in these pro-
motions, a very large number of
aqually senior officers have been

superseded. In the Armed Forces
supersession is a very seriows
matter. It is not civilian

life where a man does not know who
has been promoted, who gone over
his head. In the Army or Navy or
Air Force, an officer has his rank on
his shoulder, on his uniform which he
wears daily. He is very sensitive to
supersession. In the Army organisa-
tion, as I have already informed the
Ministry, 25 senior Brigadiers, known
for efficiency and popularity with the
Armed Forces have been superseded
We do not know on what criteria
they have been superseded. I am
told that among the Colonels and
Lieut. Colonels also, there have beea
some supersessions. I have got
here details about the Brigadiers whe
have been superseded.
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Mr. Deputy-Speaker: Order, order
I would advise the hon Member not
to go into these details of particular
officers. That would rather make the
pomtion of the Admunstration diffi-
cult, because he is taking them I
have been watching so long He has
cited the examples of one officer,
second, thurd, that has been super-
seded, this has not been done This
18 not the forum where we can dis-
cuss that Does he mean that if some
officer 18 to be gaven promotion, Par-
hament has to be consulted”

Shri U C Patnaik I am sorry, Sir,
that 1s the last thing that I would say

Mr Deputy-Speaker He has cited
<0 many example of w»articular offi-
cers That 1s objectionable That
should not be done That would
rather defeat the object that he
frustrated If he wants that there
should be morale, there should be
discipline, we should have an effi-
cient army all these objects would be
frustrated if we discuss these things
of particular officers The hon
Member has been gomng on taking one
officer after another He may take
general policy matters

Shri D C Sharma All these things
were discussed in this House and the
Prime Minister gave a reply

Mr Deputy-Speaker We have this
practice If a particular officer 1s to
be mentioned, intimation of this
should be given to the Mtnister first
so that he may be ready with the
answer and he may be m a position
to give the answer to that If there
are general observations that officers
are being superseded, this 1s bemg
done, etc, 1t would be very difficult
for us to arrive at conclusions

Shri U. C. Pamaik: 1 am sorry, I
meant that large-scale supersessions
should not take place That 1s
against the psychology of the Armed
Forces People must have security
that they are not being superseded

33LSD—§
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Last year, another think took place
Three thousand vacancies m the re-
gular cadres were filled up, according
to the Ministry’s report, by people
“who had been declared by the Ser-

ce Selection Boards as unquali-
fied for promotion” Temporary
Service Commission holders, Short
Service Commission holders, Fm-
ergency Commuission holdeis who
were to go, have been taken as regu-
lars whereas the original 1dea of
keeping these vacancies was to flll up
Junior C.mmissioned officers and
people comung from the Defcnce
Academy for these posts Anyway,
4,000 peoplc of that type have been
confirmed

There 15 something more serious
also and that 15, we are having a
a statement from the Army Chiet
that the existing system of short
service and reserve will be changed
and the old Colour service will be
taken up A 15 year Colour service was
in existence 1mn England It was
given up 1n 1871 by the Cardwill re-
forms It was in India till 1921 and
it was given up after Shr Sivaswami
Ayyar brought in a Resolution m the
Central legislature here Under the
present system, there is Colour ser-
vice for a certain period and some
years 1n the reserve at one-tenth of
the normal expenditure, we will be
having 10 times the fighting forces
The present proposal i1s that they are
gomng to have full time regular
Colour service for I5 years That 1s
a major change When all these
changes are made, what I submut 1s,
there should be an attempt to find out
what 18 Parliament’s reaction to these
things, because ultimately Parliament
will have to foot the bill Before
they inaugurate a new system which
has been pleaded by the Chief of
Army Staff, I would like that there
should be an examunation of all
papers

I would point out that we should
go on to have various positive things
to satisfy the jawans We have done
something to satisfy the higher cadres
We have up-graded their posts and
done all that What about the Junior
Commissioned rank? We are having
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the Junior Commissioned rank after
the Mutiny in India. When you, Sir,
were here, in this side, not in the
Chair, you had taken up their cause.
You had pointed out how important
1t was to remove this fitth wheel of
the carriage and to absorb these
people as officers, to give them some
honorary rank and gradually elimi-
nate this system which does not
exist in any other country. It was
introduced in this country in about
1860, when the Britisher wanted some
sort of a liaison between the Junior
British officer and the organisation of
the Jawans here. Have we taken the
least care to try to find out whether
thet organisetion can be ralionalised
and can be gradually absorbed in the
officer cadre or otherwise?

There is another thing. We are
trying to please the jawans as we
have been trying to please the officers
dering last 8 months in certain
respects. stead of those stunts, I
would point out, it is desirable to have
better service conditions for them,
and better amenities. For instance,
every jawan who gets a small pay of
Rs. 30 has to contribute Rs. 5 or 7
a month for his Regimental funds.
Why should the jawans be called
upon to spend for his amenities and
sports? It should be the Govern-
ment which should provide them for
the soldiers. They should provide all
types of amenities for which the
Regiment or Battalion funds are
being used. These Regiment and
Battalion funds are being used in
such a manner that the Jawan is not
consulted. It is the Second in Com-
mand with a:small coterie that runs
it. The Jawan is not consulted. He
pays the money. It is called ‘“volun-
tary.” It is almost compulsory pay-
ment, because Government cannot
point out one single instance in India
where a single Jawan has refused to
pay. The Jawan or N.C.O. or P.C.O.
does not pay. It is cut from his
salary. They could sanction better
amenities for the jawans and better
conditions of service for the N.C.Os
and better housing conditions for one

APRIL 8, 1059
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and all. Now, ma;ried people are
not finding housing accommodation,
They could improve the education inr
the Army so that after 4, or 5 or 7
years of service, the army men will
go and get absorbed in civilian life
with the training received during
service, You know I had referred to
all that Mr. Curtis who pointed out
how in England, the Army organi-
sation has the best University. Amn
Army man with 4 or § years training
goes into civil life and he is absorbed
there. All the diplomas and degrees
obtained during Army service are
treated on par with the civilian Uni-
versity degrees and diplomas. Well,
are we having anything of this sort?

Are we having a proper organisa-
tion for ex-servicemen? The prob-
lem of ex-servicemen jis really a
problem of the servicemen themsel
ves, because the servicemen should
feel that, shortly after their retire-
ment they will be absorbed in the
civil service by the Government. They
should know that Government will
help them to get re-absorbed in the
civilian life. We have got the 1.S.S.A.
Board which has not been properly
finalised. We have got various ex-
servicemen'’s associations. They are
not functioning in the proper way
and so we are not able to achieve
anything. It is very essential that
the servicemen should get necessary
education while in service We
should give them necessary facilities
so that they could be absorbed in the
civil life after retirement. The man
who dies while in service, or is in-
capacitated or invalidated, must have
the assurance that he will be loocked
after and that his family will be
properly looked after. So, that change
of approach is very necessary.

On the industrial side, what is the
production that we get from our
Ordnance factories? Various reports
have come out from the Public
Accounts Committee in this regard.
We have been told that there has
been so much of production. Bul



10628 Demands
may we ask, Sir, what speciahised
machineries have been produced In
the Ordnance factories?” May we
know whether the production in the
Ordnance factories has improved,
whether of guns or ammunition and
other military equpment” Or, are
we merely producing tractors and
trucks and such like thmngs” We
have been told that i1t will take five
or six years to produce some of the
components even in this respect Now,
1in the fleld of electronics, have we
been able to produce anything for the
three services except for the Rail-
ways? In HAL, they say, they aie
producing Pushpak They have pro
duced Arjun at the Base Repair
Depot They are maerely cannibahs-
ing some of the existing parts having
the engine of one type and the spare
part of another How much of stocks
have they got to do this kind of canni-
balising, and assembling? We would
like to know what the production 1s
which they are really making

Shri V. P. Nayar (Qulon) Mr
Deputy-Speaker, Sir, I am following
one of the Defence specialists m this
House and I think I should therefore
rghtly keep away from discussing
technical matters Sir, I am not con-
cerned, nor am I competent to suggest
whether Hunter-hawkers will have
to be replaced by “Hunter Sea-
Hawks” or De Havillands “Sea
Venoms” or the “Scimuttars” I shall
confine myself to some of the prob-
lems which vitally concern the Minis-
try, and will not deal with the tech-
nical matters

Sir, I appreciate the progress made
In certain aspects We find from
the budget papers that the Ministry
has been able, this year, to show a
saving of Rs 11 27 crores in the
matter of purchase of imported mater
ial I have a feeling that at long
last, Government have made up therr
minds to try to make a betier use
of their Ordnance factories Sir, 1f
this policy 18 pursued vigorously, the
fequirements of the country will be
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adeguately met before long, we will
not have to depend for military
stores on the foreign suppliers We
know the advantages of increasing
the production 1in our milhitary instal-
lations The other day, while ans-
wermng a question, the hon Mimster
of Rchabilitation stated in the House
that th¢ Ministry’s orders to the tune
of Rs 85 lakhs or so for troops In
Dandakaranya have been placed on
defence installations I am glad that
orders have been placed just because
thev happened to be competitive
Open tenders were mvited It was
found that Defence Minstry had
given the lowest quotation So, the
lowest tender has been accepted We
have got the good scheme drawn up
bv the Defence Mmstry for the
setting up of plants for the assembly
and the manufacture of vehicle
requirements We find that power-
ful interested sections in the auto-
mobile industry had made sweeping
allegations even agaimnst that scheme

Sir, the utilisation of the installed
capacity of the Ordnance factones
has risen from 33 per cent to 40 per
cent That does not satisfy me fully
I want the Ordnance factories to
produce one hundred per cent of our
requirements and more 1 would like
to ask the hon Minister whether he
has got a scheme for this purpose
How long are we to wait to see that
the entire installed capacity of the
Ordnance factories is used to the
full> We should be able to produce
not only the defence requirements,
but also some of the civiban requre-
ments of this country

There are many allegations and
scandals one hears about some of
these establishments and 1t 1s not a
very happv duty for anybody to re-
count or to relate the instances of this
nature especially 1n our military in
stallations I find that there are
very many complamts I hope there
will not be any objection, to you Sir,
if I g@ave the name of the particular
mstallations I will not give other
names of the officers involved
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In Khimaria, the total amount in-
volved 1s about 80 or 85 lakhs. The
hon. Minster for Defence promised us
the other day that a detailed state-
ment will be placed before the House
about this I am yet to see that state~
ment. Therefore, S:r, I will have to
reserve my comments I understand
that a particular head of the organi-
sation who was 1n charge there at
that time when this trouble was
noticed had been transferred to an-
other place, as the Production Officer
under the CGDP In another place,
Cheoki, we have another establish-
ment. I understand some digging is
gomng on there. I hope this digging 1s
not done with any archaeological in-
terest and that the things that are
unearthed there are things which
have some military stores value We
find that a particular officer who was
in charge has been shifted from one
depot to another Then, there 1s an-
other, what s called, the local purchase
scandal in another depot, which I do
not want to name, but there 1t i
more mysterious. The particular offi-
cer who has been placed there, after
one officer had been transferred, 1s
now being court-martialled. For what
offence?” And that is the funniest as-
pect It appears that he expressed
his opmion that he would not be
amenable to the jurisdiction of the
particular court of inquiry or what-
ever it was And I understand to my
surprise that officer there has been
arrested by another high officer in the
Army who has two inquiries to face
already, on matters of the same kind
Therefore. I am not at all happy about
such matters

There 1s also a similar nstance in
Muradnagar which has been brought
to my notice. There 1s an instance in
one of the factories at Kanpur also,
where loss of steel is alleged. I want
the hon. Ministar not to fight shy
over these matters. None of them are
matters concerning the administration
of the Ministry during his tenure, and
I request that he should take very
stern measures tO prevent the recur-
rence of such affairs
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Then, speaking generally about
the defence personnel, I know from the
material at my disposal, to which [
shall come later, that the policy of
Government is not at all helpful to
the ranks, the ordinary jawans. We
know that only in the Indian Army
Ac!, for any army code in the world,
1s there a provision with such a
wide power for the officer command-
ng to give summary punishment ex-
tending up to a period of one jear's
mmprisonment I was just now looking
at the UK. Act. It has a provisicn
for summary court-martial. I had a
look at the Acts also, and I find that
there the US maximum power is res-
tricted to award of imprisonment orly
up to 28 days.

Ch. Ranbir Singh (Rohtak): What
about the Russian Act?

Shri V. P Nayar: The hon Member
can find it out himself Sir, I do not
have before me either the Russian
Act or the old Punjab Act That is
different But my pomnt 1s that this
has been brought into our statute-boox
for snme definite reasons. 1 want to
ask this quesuon whether it is not
time that we scrap this provision. An
officer commanding who happens to
be the officer commanding of the par-
ticular area or unit 1s the investiga‘or,
he 1s the prosecutor, and he 1s also
the judge. The rules provide that two
other officers may sit with him, but
the rules provide no further They
are mute; both the officers cannot
even ask questions, and what ijs
worse, they need not take an oath or
make the affirmation to sit there Is
there any sanctity if two officers are
drafted from the Army and asked ‘o
git there without making an oath or
affirmation. This is the way in which
it is being done. I would very car-
nestly request the hon. Minister to
consider this question.

Then, there 1s another matter which
18 more iumportant and on which I
would like the hon. Minister to give
us some idea of how Government are
thinking about. I have seen that the
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Chief of Staff has recently made some
important pronouncements, although
1 do not find them 1n any of the
papers supplied along with the
Budget, I find that he has made some
statements 1n which he says that the
tenure of service will be extended to
a period of fifteen years or Govein-
ment have something like that i1n con
templation

At this juncture, we should find
out what the attitude of the M nistry
18, and what the attitude of Goverr-
ment 18 In respect of the higher offi-
cials as compared to the lower officials

I have recently had an occasion to
go through a ducument which 1 do not
want to place before the House for
obvious reasons That document 1is a
letter addressed from very high quar-
ters to all the commands, and 1t gives
details If the hon Mmster wants 1it,
I can give the reference of the Gov-
ernment's letters—there are four or
five of them—with numbers, dates,
and everything But that 1s only for
him I do not want to place it before
the House and embarrass the Hon’ble
Mimnister From that, I find that the
following concessions have been given
to the officers I have nothing against
the officers Several of them happen
to be my friends, although we may
not acknowledge that openly from
either side, we cannot.

Here, I find that 1n twelve months,
some 50 decisions on important matters
have been obtained by the officers
What are they? For convemience, I
shall give only a brief account of them
One 1s the grant of non-selection rank
to all leutenant-colonels The
second 1s the raising of the age of
retirement to 48 1;n some cases and 52
In others As a result of this, the
comnussioned officers,—it 1s said n
the particular letter--as a result of
this extended tenure of service, will
make a minimum of Rs 75,000 in the
case of some officers, and over a lakh
of rupees in the case of service officers

, the substantive cadres of
officers have been increased, and the
Special list, according to what I find,
connists of 114 names Officers who
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do not complete the period required
will get a pension of Rs 620, that 1s,
five rupees less than the usual pension
which they would have got, had they
completed thewr service About 2,400
non-regular officers have been made
permanent, relaxing the age limit von-
siderably i1n some cases, and also
taking over ‘B' and ‘C’ categories for
permanent commuissions What was
more surprising was that according to
that instruction, officers will pay Rs 5§
for their children’s educatio, with
Government contributing double that,
that 15, Rs 10 As agamst this, only
less than one thousand places of
JCO'’s have been made permanent
As Shn U C Patnatk was pomting
out, the cadres of J C O 's have remain-
ed here in our Armed Forces as some-
thing like an organisational
anachromism, and 1t must be taken
away, because we do not need such a
distinction

Later on, when I come to the dig-
tinction between an officer who s a
commssioned officer and an officer
who 18 a junior commissioned officer,

I feel sure that you wall entirely agree
with what I say

Then, there are claims made In that
particular letter about the morale
being very high 1 agree that today
the morale of the jawans 1s very high,
despite the fact that they suffer many
humyhations and many privations
Wiath all that, solely because of their
overwhelmung patriotism, all our
Jawans keep up a very high morale,
There 1s no doubt about it But what
is 1t that we give them in return® If
I go to some of the details, you will
be in a posithon to understand what
the administration now means to the
ordinary soldier, whether 1t 1s the
naval rating or the lowest paid n the
Air Force or a soldier of the mfantry.

Here, we must understand that there
i3 a distinction which affects them very
much Take, for example, the case of
a particular officer n any cival
department, belonging to class I and
an Army Commissioned officer and also
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a Junior Commissioned Officer, travel-
ling together on duty or on transfer.
As you know, the jamedar and the
subedar are also entitled for first class
travel. Suppose, they travel from
Delhi to Bangalore on transfer. The
cinlian officer and also the commis-
sioned officer are entitled on reaching
Bangalore on official duty or on trans-
fer to get Rs. 386 apart from the
ticket, while the jamedar who occupies
the lower berth in the same compart-
ment along with them can claam on
reaching Bangalore only a sum of
Rs. 6, because he has only a daily
sllowance of Rs. 2.

An Hon. Member: It is Rs. 2-4.0.

Shri V. P. Nayar: It may be
Rs. 2-4-0. There he gets Rs. 6-12-0.

Shri M. R. Krishna (Karimnager—
Reserved—Sch. Castes): Is it because
of the lower berth?

Shri V. P. Nayar: My hon. friend.
Shri M. R. Krishna, happens to know
many things about the lower berth,
but 1 do not claim any such know-

ledge.

The point is this. When both the
officers travel in the same compart-
ment, maybe, taking the same food,
how is it that we find that a civilian
officer or a commissioned officer of the
military will get Rs, 396 while the
jamedar or any other rank wul get
only Rs. 6, calculated at the rate of
Rs. 2 per day? You know, Sir, that
if you travel from Delhi to Madras in
the Grand Trunk Express, the mini-
mum which you will have to spend on
food, even if you take the worst food
provided, will be Rs 5 per day, while
they are given only Rs 2 per day.

This is not confined only to travel-
ling allowance. If you go through
their service conditions item by item—
for which I do not have the time-—-
you will find that as between the com-
missioned officers and the non-com-
missioned officers and the other ranks,
there it such a great discrepancy.
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1 was interested in studying these
details, because some time ago, one of
the persons who was working in the
Air Force wrote a series of articies in
one of Delhi's influential papers, the
Delhi Times; he had given facts and
figures, and I have not found a gingle
word of contradiction. He bad
acknowledged and he had written
that he was an officer, he was s0 and
so in such and such a department for
such and such length of time, and
these are the conditions of service.

Take the case of temporary duty
allowance. I do not know how the
temporary duty of an officer becomes
different from the temporary duty of
& Jawan or a Jamedar. Aa offcer os
temporary duty—for instance, ghe-
he is working in Delhi and is posted
on temporary duty for a day or two
or even move, to a place like Meerut—
is entitled to collect daily allowance,
but if a soldier goes, he will have to
report to some mess and stay there
He has no allowance; if a Jamedar
goes, he has also no allowance. Evea
mn these small matters, there iz a
distinction.

Then, take the case of ration allow-
ance, which is very important. When-
ever we say that the Jawans are very
ill-paid, they come out with the
answer that they get their rations. Ia
the case of ration allowance, til!
recently—I do not know what the
latest position is—~the pogition has
been that when a civil employee goes
home on leave to which he is entitled,
he is authorised to draw his eglre
pay, both his basic pay and dearness
allowance, in full, but when a sepoy
goes home on leave, he draws only
his dearness allowance and pay
arrived at after deducting the money
which is normally given for his ration.

Ration is calculated, I understand, at
Re. 1-6-0 or 50 per day, but when he
goes home on entitled leave, he is not
given Re. 1-6-0; he is given, if he stays
home, only eight annasper day. Why
is this distinction as between the civil
and military officers on the one side
and the other people in lower ranks.
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Then, take the case of gratwty I
want to impress upon the hon Mns-
ter these pomntis because we have not
been sble in this House, I do not know
for what reasons, to detail the tales
of woe of the lower categories in the
In the matter of gratuity, we
know that all civilians 1n the country
who are in Government service are
entitled to get 12 months of emolu-
ments after 9 years of completed ser-
vice In the case of officers of the
Army, they get a mmmum of
Rs 10,000 which calculated at the
minimum basic pay of the officer class
will certainly amount to more than IS
months allowance But in the case of
the Jawan, he 15 entitled on comple-
tion of a definite period of service to
only 04 months or 6-2/3 months
emoluments on the substantive pay
They make that distinction also And
when they calculate this gratwty for
the dependants of a person who died
in harness, they do not even take ito
account the ration allowance They
calculate only on the basis of basic
pay plus dearness allowance Accord-
ng to my calculation, the officers in
the Army get 27 times more gratuity
compared to the lowest paid there

Sir, let us take agan the case of
increments We know that our
soldiers get an annual increment of a
fantastically high amount of eight
annas per year' The lowest among
the officer class 1s Rs 25 per month
after one year The difference 1s
therefore, only 50 times' They may
say 1t is a question of capacity to pay,
but if you take the American armed
forces, about which details are avail
able m the Library, we find that thev
are more uniform Eight dollars 1s
the least and 15 dollars the highest,
and I find that if a Brigadier's mcre
ment in India 18 taken mnto account
he will be getting double thus, Rs 100
per month after one year It will be
double that of an officer of a corres
ponding status in the Amerncan army
1t will be more than double Even
the American army cannot pay so
much, and we are creating this distinc-
tion in the matter of emoluments, in

CHAITRA 18, 1881 (SAKA)

for Grants 10534
the matter of gratuity and in the
matter of increments

More important than all this 1s the
grant of pension It 1s very discon-
certing to find that a soldier who goes
out after service, after having beem
made cannon fodder and what not,
he goes out in extremely distressing
circumstances without a gesture of
kindness also from those m power, I
find there 1s a distinction I am
speaking subject to correction because
these were not published in their
usual way in any of the gazettes, and
all my efforts have suggested to me
that these are perhaps the latest, yet
I feel that I am open to correction mn
this Officers’ wives get pension
whether the death of the husband 13
in duty or otherwise Thus 18 a favour
1 do not say 1t has to be taken awa)
I only plead this must be given to the
soldier also The wife of the soldier
will be entitled to pension only if the
death 18 attmbutable to service Even
if m the course of service he has
developed tuberculosis and if he has
met with death, even then the wife of
that particular soldier 1s not entitied
to any pension

The children of the officers get free
education wherever they are What
1s the position of the children of the
Jawans? Even there, among the
children also, they want to perpetuate
the distinction I calculated the pen
sion which will be available normalily
to an officer who retires after a period
of entitiement which has been recent
ly revised and I find that a
Lieutenant, for example, on a cum-
pleted service qualifying for pension,
will get Rs 275 which 1s equivalent to
71 per cent of his basic wages Are
we giving 71 per cent of the basic
wages exther to the NCOs, the
JCOs or the Jawans” We are not
In their case, 1t 1s very much less If
this percentage 1s applhed taking the
mmimum pay of the other ranks as
Rs 55 which 18 the lowest, then he
must be entitled to a pension of Rs 39
How much are we giving® It s not
confined only to the Army Smmlar
distinction prevails in the Air Force,
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Navy, everywhere. For example, in
the Air Force, 1 find that a wireless
operator who gets a basic salary of
about Rs. 105 or so will be entitled to
Rs. 75, according to the proportion in
which pension is given to the officers,
but even the next higher rank, name-
ly the Corporal, gets only a pension of
Rs. 50. How long can we g0 on with
this distinction, and say that the
Army is very contented?

1 do not want to embarrass the hon.
Minister at all by giving more
instances. Probably he is very
seriously considering these matters.
There are some indications because 1
have found that he has taken a
different approach altogether. For
example, I have found the Defence
Minister himself goes and addresses
defence workers. He often does it.
We are all much appreciative of that.
Perhaps one reason why he is not able
to go through these matters is that
these have not been put before him in
the manner in which they have to be.
Therefore, I would request him to con-
sider the matter.

The pay scales of the entire civil
service in our country are now to be
revised; at least the question is being
gone into by a commission. Why is
it not possible for the hon. Minister
of the Government of India, in view
of the patent discrepancies, in view
of the very well-pronounced differ-
ences 1n the matter of treatment, 1n
the matter of service conditions, bet-
ween the officers and those who are
not officers, to appoint a committee to
go into the pay structure of the
Jawans? I would very earnestly
request him to consider this suggestion.

As I submitted earlier, not being a
specialist, I am unable to give any
details of strategy or policy, and I
request him once again that he should
muster all his strength to pursue his
policy in the matter of improving the
working of the ordnance factories,
and, if possible, he should also try to
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find his way to establish an automonile
tyre factory, because I understand from
an answer to a question given long ago
in this House, that the total require-
ments of automobile tyres alone will
be of the value of around Rs. 1 crore.
This was several years ago. It may
be very much more now. I also
understand that 20,000 vehicles are
lying without any use. When we are
having this assembly plant, it is time
we considered the question of having
a scéparate unit for salvaging these
vehicles and putting them back into
commission, because on these 20,000
vehicles we would have invested
Rs. 30 crores—Rs. 40 crores from
which we get no return. In another
answer, the other day, he said that
even the ordinary repair of one of
those vehicles given to a company—
Jam and Company or some other
firm-—was costing Government
Rs. 3,000.

So, I put these two proposals also
before him, to recommission these
vehicles at the ordnance depots and
also to establish the tyre factory in
order to take the purchase of tyres
from out of the clutches of very
vicious monopolists in this country.
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442 brs sy @R & forg e sy o &4
[8urt C R. PATTABHI RAMAN n the { 3 sufeey § § 7, N fF ag sg@
Chair] 2 fr zaft gw swer AN F Fav

foradt wrETgeray g1, I vEw A

w9 fot e g & wEarQ A q@r A ¥ v o af Faw ¥

fe v Y & TS $Y W A
¥ o9 I [Eaw @ af &, dfex
Tq & A § g A W gEATQ F AW
e &a¥ gu o ¥ it @ T,
& frare & o fe g} dfw B
¥ g @¥ qgw AR wor-faww ¥
A9 WX FIST HT THT FT QR |

a1 TR ¥ & W1 wR AP § AEAC
wrc dfmw zfr 3 W & @ A

w=T @ T, afew AT ¥ A g
T F oot 9w w0

o e aw A T sEwar o
qary § fr s et o afrew ¥ A
¥ e wAT * I Ak
quTaTee # T gak o # g faw
v ¥ oy Y § fr g T & T
&, ATt T g F WY w0 A A
AR T & AreAR F Wy T
& s it wgew ¥ ag Wy
wem fs wg agt 9T T AErE 23
# g W e @ @ § @ el
%wmmhﬁmw

sfe w8 @ =fees @ fdE
Feimmm g 5 fgs aw—
Nye— F ufw ¥ s o=
¥Y,%%,000 TqU F} ¥ ¥ 7,
w fe § fm oA &1 o9
frar mar &, @ @ 90 SRy oY
ar g1 ™ d gz s femr
—

“The economies were effected
by various means such as reduc-
tion of expenditure on purchase
of stores and equipment, post-
ponement of construction projects
or reduction m their scope, aban-
dopment of projects under con-
sideration and leaving posts un-
filled ”

wurq fom oRY o &5 @ o, I
o @ g A #r wf R fae et
T EH FEAT EX &/, Ty Ay e
st g7 T g ¥9a Y 7)o«
THTC IREA # 4% §8 ¥ @ gk
w e ¥ 4 T Wit agee ¥
frdzT wem fs 7@ WR gawar e
wrereTE & W14 TN AT F q< 1 A
5@ A ¥ oA qfw AR WA
7O I7AT § THFT & ¥ Tg [T
v w3, 7 T wrh § v fae
I & o 7 g g aow gar e

g Wit BE o aw W, e
gare T wfern # awg & g
wfir oY WAt ¥ wreeT ) S g, TH W



%0639 Demands

[ wes wda ]

e A femr ar wenm ¥
w 0w 7 wadwr W afeem

T ¥ wrw § f 97 ¥y ey o

g 7, dfeT ag ag w1 )
& ag v g ¥ 0% e e

v ¥ gATa v A W o

¥ wa O wrww ¥ §, o oW g
& qferm & AT S agx A
w yaw I on & F far gune
T g § S s g g e
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mi'!‘“t_"vmmm»
wfg & warafg ", faw W s
wgifeomardficar R § *

€, ® & yTewrEaT YR 9T ¥TH ST N
fewomd §1 & wrohr o f wix
w9 ¥rerwr ¥ ag wver wer e @

AT W w7 wear W 9T & FEar
T oY | §, 99 o Wi gy dma
T & W) wm ¥ dwopm
¥y F o §—ag w0 F W aoa B
ITHT W §—IF ouy wrawr § fr
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frag g MMTERIW@
g § sl gk, @t I @
frdrmagragd d wigu dfex
wift aw IR 3w % wevw Y fea
¢ wi wwr day fe axw W wEw
§, o< A0 & e fords § o foranft
aw Free 3, Iu vt & dam F o
&t R o femrgur @
wrT Wt & aradfte v Gl oY i s
& or off & fs wgt 9T TEEET A
wif-aget W awrqet o & @ awm,
e @ I § SA% @ v F@
¥ g wrww ot @ fe i & W
T W qwefter W X &, @ wfw
o a§ 8, 9% 70 aw ¥ e
s &1 o wifae & o afaw
F ¥y ®T yrT T AN ¥ FAew
o g g & wea o sud i
TR gIar a1 or W ofeww
# o A & v gl W@ § wew
% &oft g€ o oo Hiw o AT R,
Jq ¥ sfa g wfew apres

anfee

gafe wgew, fgaom s am
wid € g8 qaragw o fggew
Jgwr & g ur I @A o
qE *f swawar ¢ fs g ¥ F
wmwnms imar g s
T AN O AR AW G a9
< fgureg g% W Wik savt I
et | waF W gww 3R wfe
AT G A€ 98 AT IOEAY I
oY o furdy g a% 1 W Wi s
¢ o amg & o ov 3 WA
P T R W e W Wi
) Judr § 1 oft v wEeie ot
% g Prifier fir wr R gif ag am
N vevr gk Y s ww &
argfiee Jnr o WiT & oW aw TR

i WY A2 o WA & fod e A
¢ ag ax vw A & g s
TAT WATAG TG TG F @ R

TAHT T ¥ T N w7 § Fgwrag
qi ATy qYeT ¥ IaEr gwar feq
ferdam weawr g1 fog o
fir o AYR FT-HRA X Tq-Ew’
) ozl 37 X § I N Fafag W
awm oE? W F IR TR
TR & T & AR T ¥ Aqw &
qg qear ¥ ¥ Y § o fog® aw
W ¥ wEr wvg WS ¥ @ &
T gate § fr vaw o fog ffaws
% F AT I N § g wfawe &
AT THT AW & T 4T | W 5"
& 3% wfa wwlr sgrafe wfwr
FEAT AR E | AT QIR AT W
& A & I qagae § ¥ e GA
7 & a7 § @@ g@ i W oA
g ¥ wor W W faar 9
I a @ gHwAE T W @
o< ¥w & & s Tfag & aww e
frarwm ) I e (g &
TE X AT GAT & | I qY
& o & ar it §, gmar ww@w R,
fr oz qear e awfa w4

W T § 7 g 3 argn
g | 9T gun & ag § fe wi &Y
g TAE AT RN T E L WA
i foef, wet wrw fodee w9

¥ ot T 1 Sfew A wIw R
fe € qufer waer <o ar® & 74 fea
my § o ag {war s wfed o

g AT # T¥ W A E
f& toud §Ter 3 T A WY g w6 Y
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[ Awr wda)

o< 41 &1 WX & e 94 o e
AWT T W WNHE g OT A §
af Y, gEb @wew & W AT @
¢ s grenfes e sme w7 a0 oftew
% QAT 9 waq &§ [ ar e
g W gemT y gt wWer uw
qen ¥ Ig o7 & gk o ¥ oo
A Afewa urfRa< 19 4 92 % AQ
o #to do THo ¥ WR T ww
wow § e ¢ 81T AagaE ¥ e
¥ ¢ | AWt ag o qar af) v fe
ey Feitforar g maT @ 1 www ¥
S § e TR @ oW T
w1 ¥ w e w el A & ae
¢ % Feivfar w1 fawge fafew v
&, we-sfoe v §Y awn § ) e
ag #fews sifeet RS &1 @ qor
af W T G T waTe w7 g
€ mr  F frdew o W g s
G o) & a9 £ ft wpnlt IR
w% wrd arfE gw =d ¥ AT A
ad

ft ¥o 9o AR § F F JATN
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# wrrfrn it AR wwEr
Wiz aark 3 wgwr g fw ow & wy
wawwi § e e oge &
aT ¥ wEwa W W wiemm §, ®
gy g gt kg o sy v ww
% yg WA wrara) w1 fos fer
¢ 1 & v g fe o Fos wer
% & grergwar fy €, ®fE J
v feid & wamar may § fe gy Aore
JATH 92 & siwar §1 Sfeae g
Wy T ¢ 1 X W § g
qeATqw WET 4 Ty fem g @
wawar g fr a7 oy dray frere-
viig wrw aft @ @ wfe gt
s wfr g9 4 wgd @ ¢ fie A
s gt wifgd, Iow o2t o ¥
Hfrafcdy, waly Aed &1 & "
iy fiwar s wifgd 1 ol s o
Fore 7% ATMY TN S §F @y
A argu & 3
Y @ WAHTT WV &7 ¥ I QT
& af &1 wegd e ¥ W@
G¥8 9 7 I § wiwwrn & wawt
i & fom o &

tw gw f § %W @ @
firder ®om wrgar g e am Afaw
fir et st w wfe fw oW
Ay FT T AT 9T XY, AW
xaTaT AT § W ag wrk e 9w
7 ®, Fe qE 7 &, A TEW T
¥ gz g ferd A @ o 9% aX
Iy ot S fivdwdt ag A o fardvlt
wr @ 6w wré A g,
aw o ag e @ & WA 9
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et § f vu ey § st sae g
& arfr wfed W @ g A fawre
fear o wfgd o

TEATIE AN A W AT qTEA
F Wt mTm fadar smea F o7 Ao
# fawr ama w1 fas foar 8, s o
3oraT § o &fre w7 o AT A A
W a9 A% Fo7 qfaw 1 A qar @
THET AT FF VY T ¥ F7 yc G
a% 479 #7 fa=w fegr v 5w ¥
a3~ At & g AW ad amar fv 4w
wregE A W & S 4w
oY a1 7T wERT &Y Wi & o Afew §
W oA & a q¥ar s g &
T T %A F 1 RA ¥ @
e fordld &y o5 AT #Y AT w7
At § SN FqT 3oy AW & I
@ ITIO F ARAT FIAT 92T
g FOPIH W T A AT
& amar ¥ A § I wy AER
ary feed & 1 e Awh fawn
wfoa Y @Y & 1 q@ wraw & fe oo
oot wgreg 7 2w feg § fv @ A
¥ T T gAY fr g S
N AW 7 AW O wg  AfER
for & T4 g 7T % IIEr AW
77T quar § | AfAE & w9 A e
ANYGT AT § | CHET TF qWU @Y
qt ¥ 1 TR, g 9w § e awt @
AGW | W I g9 WA AW
¥ A7 W AW g A § wewad
g wifgd, qr et gt wrfga
sfsw fagraa & 4% gmdT w2
ti1dommgfeRtImsa &
AR INIF X WA §,
% IA® AT F qred §, AW A% IANY
areq ¥ fopar wid 6 § 9T a7 AT &
w7 SO #1 @ I WA |
3 feqr om0
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W h A W R w W
AT s § AAT faw wE
AEZY & W93 AIAT WA F F@T 9T
f& am TRt Jogar 9T N FrE
W wfes &% fm wfe 1w 3
fow w¥x & wafas odr fafew Faa
My & §a9 & v 7 a7 H of
& ool W & A o 7 q Al
® 9aq & 0t gz #77 @+ famre 2
# s 7 fF qg T3 g7 fram @
&3 A 7ar v foet 7 oft 7@ o #E
[ g\ par ¢ fr ferwr Ay
GAAT Y -t A ofr
wXE & A8 @ § 2few 3w am
W TTEAT Y N & T Te sl
faar a1 fosver mmle wn{eEm #a
S f—fF av 7w dfr & fam
da vz a7 foi w9 & A g7 afrny
T @ govry foar ¢ B 9a% @
WM R 1 AT e~y AR F
It IAT F AT [® X ITH T AY
@ f@@ 17, @ A I T
7 9 sy §a faeeft o, o ww
2¥-%o &YAT aF Forq Pt §, @®
ag =it a1 Afew R
F ® age fewn, & 9oy fea
f& s7%r Y@ wrer T@ faar @
T 6 a8 w7 a1 v 7 frfew @
FEF A K A gy g ° W
# guwar g 5 o7 v ax T et
g faarT 47 & wEwwar ¢ @
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Shri Joachim Alva (Kanard): Sir,
every year we have been concerned
with the objectives, aims and activi-
ties of the Defence Ministry. Our
Defence policy *has been sheltered
under the powerful umbrella of our
dynamic and enlightened and pro-
gressive foreign policy. The two
have to go together along with our
internal policy. We cannot afford to
have a conflict of any type either in
our intentions or in our execution.

Last year 1 emphasised the aspect
of the defence and security of the
Indian Ocean. I would like to reite-
rate the same point this time because
the forces outside our country are
hostile—some of them. Last time I
mentioned@ Inal Ihne American Navy
had entered the Indian Ocean. It had
no business to enter the Indian
Ocean. However feeble our voice
may be, we have to protest against
it. Just as the Monroe Doctrine has
been promulgated and sheltered in
the Atlantic Ocean, the people in-
habiting in and around the Indian
Ocean have the right that their voice
shall be heard and a foreign navy
shall not come into the Indian Ocean,
however weak and ineffective our
own navies may be.

Time was right up to the 13th cen-
tury when the small crafts of the
Indian Navy went round all the
countries in a peaceful manner. We
want to maintain peaceful conditions
round the Indian Ocean. Foreign
submarines may ply in the Indian
Ocean sooner than we may expect
and we are still grappling with the
problems of construction of sub-
marines and what nott We are mas-
ters of the Indian Ocean right up to
the Bay of Bengal and the Arabian
Sea up to the Gulf of Manu in the
mouth of the Indus. This is our area.
We shall be adopting no violent me-
thods. But, we have to see that this
fringe of the Ocean, that these two
big ears, right and left, of ours, of
our body politic—and also of our
physicsl body—are preserved for
ourselves.
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After the British left thare was
complete vacuum. The British, .as
the other sea-dogs—all of them were
sea-dogs, the Spanish, Partuguese,
the French and what not—joined
them and they successfully planted
therr flag in the Indian ocegn, .and
thereafter we have no plan. We do
not know whether there are any
plans in the archives of the Defence
Ministry. But this House has a right
to be concerned about the security
and defence of the Indian ocean. We
do not want to be taken unawares
one flne morning to find that the
American Navy already penetrated
in one corner ostensibly for a holiday
o Qinganance W wr v 1wk wWmow
the inward purpose. Certainly we
do not want to plant our flags all
over the world; we are living in peace
and we want to live in peace with
the nations of Asia and Africa and
the world. But the West is intent
on setting up one nation pgainst the
other in the East so that we may
be weak. I still reiterate what I have
been saying day in and day out. When
we made the Partition of the land,
we did not insert a defence ratio ia
that stating that Pakistan’s defence
services could have a certain ratio
or India’s defence services another
ratio and if that defence ratio was
ever upset we could demand the
annulment of the Partition.

We have gone for an aircraft car-
rier; it is a very useful instrument
for training. But we want more in-
struments, as without such instru-
ments we shall be helpless. Britain
had a ten-year policy in regard to its
air development; but when it found
in the Korean war that the British
fighters were almost useless in quali-
ty compared to tife Russian MIGs and
American Sabres, then woke up in
alarm and produced the Canberras
which are now spreading trouble in
the sub-continent of India and Pakis-
tan. We bought Canberras and an
improved or bad edition of the Can-
berras have now been sold by Ame-
ricans to Pakistan under the name of
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BS7T bombers. Americans give one
thing by one hand to one side and
give something else by the backdoor
to another and no amount of plain-
speaking has helped to halt this
policy. It is reported that our Vice-
President was told by Mr, Dulles who
is now ‘in hospital—Pentagon can
take shelter under the guise of Mr.
Dulles’ {llness and his absence in
hospital—that bombers would not be
passed over to Pakistan.

The British quit. The Britishers
were interested in splitting our land.
Now, the Americans have filled the
vacuum. The British were obsessed
by Russia and they waged two wars—
the Afghan War and the Crimean
War—to keep the Russians away from
us and preserve the Khyber curtain
intact. There is no such thing as
the iron Khyber curtain now. After
the Air India International’s flight
from Delhi to Tashkent and Moscow,
the barrier is broken. We have
either to be friends with Russia and
China, our next-door neighbours—
we have to have a good look at our
geography—or we have to be their
enemies. There can be no second
policy. Our nerves are at an edge
when we have border troubles with
Pakistan. The old trouble when
music was played before mosques has
now been transferred to our borders.
What shall we do if China takes it
into its head, as my hon. friend
said, and tried to have border
trouble around? We cannot break
our 2,000 year old policy for tem-
porary set-backs that our friend-
ship may have. Let us be very firm
about our foreign policy and defence
policy. We cannot be interlocked in
the deadly strife that has prevailed
between China and Japan. It was
. the great aim of Sun-Yat-Sen that
. China and Japan should be friends
for ever. But the grandsons of Sun-
: _Yat-Sen and the Mikado are now
* interlocked in deadly conflicts. Should
we in India get interlocked in such a
" Perpetual strife with China? We
cannot extricate Japan and China
trom the deadly strife and  hatred.

CHAITRA 18, 1881 (SAKA) for Grants

10640

Are we now going to be interlocked
in that hatred with China? We may
not mind the ordinary border
troubles. We are a peaceful nation.
Our purposes are honest. We mean
business. When we shall be fighting
in the last ditch, we shall not be
afraid of any power in the world. We
shall fight in self-defence. Even then
we are not taking cudgels day in and
day out. There are border troubles.
Are we going to multiply and increase
them and thus prick our great foreign
policy? It we increase our border
troubles, our internal security will
be in danger and all our Five Year
Plans will be in the melting pot. We
shall then not be able to become the
great secular and welfare State, not
in three but even in half a dozen
Plans. The Indian Ocean must be
protected. It is not being protected.
It should be protected—not against
anybody. It should be protected for
ourselves and our direct neighbours
like Burma on this side and Ceylon
at the foot. Africa has a vast coast
from Somaliland down to the Cape
of Good Hope; it is 4,000 miles. The
British have entrenched themselves
in Aden and have taken good care,
in the Cape of Good Hope, of their
imperial possessions. But we are not
taking care of our ordinary security. 1
shall not stress this point further.

I shall go on to the next point.
In regard to Pakistan, I would men-
tion one thing. Let us not say
tomorrow that the implements of
today were old or ten years' old.
After the Defence Minister took his
office we bought Hunters and Can-
berras and got ourselves in a position
of security. I may also remind the
House of the French debacle during
the last War. When asked about the
French Army, General Weygand
said:

“Its material is first ratec. its

fortifications are first class, its
morale is excellent.”

But within a few months Hitler was
able to overpour 25 armoured divi-
sions of France without a mortal
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blow. Then, during another inter-
wview, General Weygand said:

“We have gone to war with a
1918 army agamnst a Geman
Army of 1939"”

However, 1 shall not under-estimate
what we have done here under great
difficules. We have equipped our
country with the latest weapons I
have seen Hunters in action in the
London Farnborough show and Mys-
teres of the French Arrcraft in their
French factory. All that perhaps
may not be of avail. We shall have
to do many more things We should
have faith and confidence in ourselves
when we look at our own men There
are two bits of territory—East Pakis-
tan and West Pakistan Are we
going to be afraid of them if some
danger lurks at our doors” Unless we
have faith and confidence i1n our-
selves all these machines may not be
of any availl The strength and con-
fidence of our nation will always
ultimately triumph and we shall be
able to take care of the secunty of
our motherland Even 1if an attempt
is made to snatch a corridor to strike
from one end to another as General
Ayub Khan said 1n one of his earhest
statements, we shall, I think, be able
to take care of it all

May 1 say, that the Defence Forces
have always done a good job since
we have attained Independence® We
know very well about their sense of
«duty and loyalty to our country

I shall give an example of how
thefts and corruption were put down
during the last war I defended a
young boy for the theft of Rs 1.4.0
worth of a cigarette tin. The boy’s
sisters were nuns, his brothers were
Jeswits. As a lawyer I pleaded guilty
‘before the court martial thinking that
I would make him get away with a
light asentence. But he got six
months’ hard labour. When I pro-
tested against this sentence of hard
Jabour the British Advocate in the
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court martial wanted us to be
hauled up for contempt before the
court martial It was one of the most
progressive and most popular Chief
Justices of India at that time who
came to rescue—Sir John Beaumont
I woke hum up mn the night and asked
for protectwon. He said: “Do not
worry. These court martials are hke
that m England I shall take care of
you” I am mentioning this instance
for this reason There are cases of
theft There are a lot of things
pilfered in military stores It 1s time
that we put those thefts down with
a firm hand

We shall take care of the wives
and famihes and the education of the
children of the army personnel and
of our defence forces We shall do
everything We shall not hve m good
houses ourselves but shall always
give them good houses It breaks
our heart to know that the defence
forces officers’ children do not get
admission 1n schools when the offi-
cers are transferred from one place
to another They have, 1t 1s said, to
beg at the door of the schools so that
their children may be admitted. This
i1s an impossible state of affairs The
moment the defence forces officer or
a jawan produces a card when he 1s
transferred, any school must automa-
tically admit his children m the school
in any part of the land. Unless we
are able to give them this protection,
we shall not be able to put life and
enthusiasm in the defence forces We
should also take care of the children.
wives and widows, dependent fathers
and mothers in case a person or offi-
cer dies crashing on duty in the Aur
Force. We shall not grudge any ex-
penditure on these items, We must
liberally look after the dependents of
air crash victims so that they may
feel that if their husbands or drotheis
or sons fall while on duty in the in-
terests of the motherland, they would
not remain forlorn, and they would
be looked after.

Another point, 8ir, is sabout the
automobile vehicles There is 2
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storm raised in the private sector
snd the public sector regarding the
purchase of wehicles by the Defence
Ministry. The private sector, the
jords in the private sector, the auto-
mobile lords have almost blackmailed
us. They have been given licences
to the tune of lakhs and lakhs of
rupees, for importing vehicular parts.
I have visited the automobile facto-
rles, German automobile factories in
Stuttgart, Poland automobile factory
in Warsaw and also in Moscow. When
1 watched the whole process—I am
not a scientist or an engineer, I um
a layman—in those factories, paits
being manufactured from A t0 Z, I
stood aghast. What have our own
people been doing for the last ten or
fifteen years? They have been saying
that they cannot do this, and they
cannot do that. At least the Defence
Ministry in the HAL has shown that
they can produce 97 per cent of the
parts of an engine. It is time that
our automobile factories were ready
overnight to be turned into aviation
factories. Are they able to do that?
Perhaps, their profits would be affect-
ed.

I saw in a leaflet issued by the
Hindustan Motors that import licenc-
es have been issued to the tune of
Rs. 778 lakhs from July 1858 to 1838.
For Jeeps alone licences have been
given to Maharashtrians to the t{une
of Rs. 322 lakhs, that means in the
whole transaction 41°8 per cent has
been given for imports of jeep parts.
Are we not able to produce complete
jeeps overnight? Is it not time that
we did so? Have not we been given
sufficient warning? If there is a con-
flict in our land, where shall we pro-
duce jeeps, where shall we produce
jeep parts? It is time that we told
our manufacturers of automobiles
that they not only produce chesp and
effective cars and trucks but they
also produce good jeeps quickly, jeeps
that can go over any kind of terrain.
I think it was good that the Defence
Ministry entered into the
otherwise the automobile lords in
our land are always holding us a
“ w"
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bay, always holding us at ransom.
The other day when questions were
put in the House we were told that
Messrs, Mahindra and Mahindra were
import licencees to the tune of Rs. 80
crores for steel. What are they
doing with all this amount of money
given to them in the shape of im-
ports? These are points, Sir, that we
have to consider.

Sir, our Defence Forces have to be
integrated. That is a very popular
or almost a pet point of Shri Patnaik.
They have to be integrated with our
national forces. I would not find
fault with our Defence Forces, either
the Air Force, or the Navy or the
Army. They have inherited a big
cloak around them and also around
the country from the British. It is
time we get out of that. I have seen
how the Defence Forces in the Soviet
Union go and talk to a stranger. I
saw Defence Academy boys, about
ten of them, walking up to me in a
park and reaching me upto the hotel.
When I was in Moscow’s Bolshoi
Theatre, I saw the Admiral walking
up to me from among the crowd. He
had previously welcomed me in the
Leningrad Naval Academy. 1 want
the same kind of feeling here. We
do not want the stiff manners of the
British personnel. We want our Afr
Force men and the Naval men, we
want our Army men to mix them-
selves freely with the population, so
that all inequalities about which my
hon. friend, Shri Nayar, mentioned
will all be erased out. No superiority
complex among them or inferiority
complex among us should prevail.
These are very important things.

Mr, Chairman: Order, order, Shri
Alva has already exceeded the time.

Shrl Joachim Alva: May I know
by how many minutes? I would like
you, Sir, to give me some two or
three minutes. It is only once in a
year that we get a chance.

Mr, Chairman: There are a num-
ber of other hon. Members from
various regions and various parties
who want to take part in this debate.
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We have got.a definite rule with re-
gard to the time limit. I would re-
quest the hon. Member to finish as
quickly as possible.

Shri D. ©. Sharma: Sir, he has
vigited 50 many places and met s0
many people. He may be given some
more time.

Shri Joachim Alva: I would like to
say a word about Bharat Electronics.
The Bharat Electronics i1s under the
Defence Ministry The Hindustan
Aircraft Tuactory has shown what
kind of production can be done, and
to what rate of production 1t can be
geared up We must also congratu-
late them for having settled the strike
in that factory Though they took
some time, they settled it We must
congratulate them and the way they
have settled their strike 1s also a
model for other industrial organisa-
tions in the country. All the same,
the work of Bharat Electronics, the
equipment and production must come
up to the standard We must have
the radar equipment. Unless we pro-
duce radar equipment, the western
powers like Russia, America or any
other power—they are all alike—wnll
blackmail us and say, either pay the
price or come to our side. It is time
we understood the production of
radar at Bharat Electronics.

It must be said to the credit of
the Atomic Energy Commission that
they are doing very good electronic
work If they can do 1t, why not
the Bharat Electronics? It 18 time
the Commerce and Industry Ministry
stoppad giving import licences to
other firms for electronic equipments
Let us put all our cards on the table
of Bharat FElectronics Let it be
made a first-rate factory in regard
not only to its personnel but also
with regard to its production

Shri U. C. Pataatk: Why not BEL
go on with the work?

Shri Raghunath Singh (Varanasi):
Experts always disagree.
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Shri Joachim Alva: 8ir, T do not
want to take any more time of the
House You have slready given me
two warnings. I shall only end up
by saying that we owe a tribute to
the members of the Deferice Forces
for their sense of loyalty, for their
great patriotism and for their work,
with all the handicaps, that they have
been domng. We would like them to
have more pay, we would like to see
that they have more amenities, we
would like to see that they have as
much pay as in the administrative
services ‘There is a scramble by
our young men to enter the IAS and
IFS, but thefe is no scramble to
enter the Defence Forces. Why? Be-
cause it 18 & hard line It i» time
that the sons of Minsters, Members
of Parliament and Members of Legis-
lative Assemblies and Councils, enter
the Defence Services through the
competitive examinations

An Hon, Member: Why not wives?

Shri Joachim Alva: Then only we
can say that we attach equal import-
ance to the highe<t responsibilities in
the Defence Services as we attach to
our administrative services

st vgre oy wfa w@em,

it g § ofearT & Rfgw i

A R, fommr ot woR e avew
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“India’s Armed Forces are three
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“India is arming to the teeth”
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e wO¢ tyar fedw & fod <wr mv
§, s e SR e T W, UY
quiz wodt fedm qrat we qr )
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ot o Fwat §, o e g AWM & T
¥4+ §Y ) GTATRT &Y, g & gy ek
Rt @ 1 I & ag g wYfava
ey Y 1 §E W gy sy W
% | W fou 3w vy ag § fe fad
¥ gF G N9 § O e @
W A | TG &Y T § Wi qafg
FAY 9 ATRT & FTRT W AT ;iR ¢«

Shri Karnl Singhji (Bikaner) M:
Chairman, Sir, the Defence Budget has
been subjected to criticiam over the
last many years that the expenditure
18 too heavy In times of peace
people are likely to lose sight of the
fact that the armues may, 1n times of
crisis, be called upon to play a major
and difficult part m defending our
homes With the Tibetan crsis the
cold war has been brought to the very
door-step of our homes and it 1s only
now that we realise that the expendi-
ture that we have incurred on main-
tamning this fine army and equipping
the army, navy and air force, with all
the modern equpment depending
of course on our means, has
not gone waste The Indian army,
as everyone knows 1is one of the
best in the world. We have the finest

_spirit and the finest fighting matenal,
therefore, 1t 18 up to us 1 Parhament
o see that whenever i1t comes to the
question of sanctioning funds and
grants to equup our army better we
shall never try to be hesitant in sane-
tioning these amounts Of course,
nobody will agree with any
wasteful expenses, particularly today
when our country is facing financial
difficulties But, when it comes to
acquiring armaments hike jet planes,
radar stations and wvarious other
things, I am quite sure that we are
all unanimous in supporting that the
Indian Armed Forces should be equip-
ped to the hilt,

India is essentially a peace-loving
countryy We do not have any aggres-
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sive feelings towards any other coun-
tries. Bui, we still feel that we have
a right to defend our country and our
freedom and that we can only do when
we have strong defence forces.

Connected with this 153 the question
of Defence roads In  Rajasthan,
defence roads have been very sadly
neglected. You will find that over
almost the 400 mile border that runs
along the Paikistan border, hardly any
roads are provided From time to time
the public have been told that the
Defence Mmstry has certain roads
under consideration But, agamn, for
various reasons, these matters nave
beer Oropped As you know, by
400 mle border is practically and
waste land with a very sparse popula-
tion People are not prepared to go
and live there unless they feel a cer-
tain gense of security We also know
that,~—God forbid—in the case of an
emergency we would never be able
to move our heavy armour and troops
to the border of Rajasthan on the
Indo-Pakistan border The present
conditions of our roads is deplorabie
and the mctre-gauge railway cannot
possibly handle this vast movement of
armour If and when required I
would, therefore, beg of the Mmmstry
of Defence that they should consider
this matter carefully and give certain
road connections, particularly to
Ganganagar, Bikaner and Jaisalmar so
that, not only do we have a feeling of
security, but 1n the event of any ag-
gression on the part of our friends
across the border, we will be able to
defend ourselves Unfortunately, our
past experience hag been that when-
ever the Central Government has pro-
vided a scheme for a road, for in-
stance, the Abhor-Bikaner Road, the
matter was always dropped be-
cause the Rajasthan Government
wanted to connect various other towns
and villages closeby to suit the in-
terests of important persons The
result was that the major {m-
portant factor of the defence
road was dropped 1 would therefore,
request, that let us ignore those petty
problems, and give the Indo-Pakistan
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border in Rajasthan a road which can
move our armues and our tank divi-
sions and all that to the border when-
ever required.

Of course, the question of expenses
will come m. Any road of thus type is
going to cost quite a lot of money. 1
am sure that most of the expenditure
could perhaps, be met by the Defence
Ministry, A part of it could also be
met by the Rajasthan Government
who will benefit, because, the defence
road will not only be used for the
purpose of defence only, but for trade
and commerce also. This defence
road will also run along the projected
Rajasthan canal, With the help of this
road, we can complete the Rajasthan
canal project much quicker. I am quite
sure that a part of this expenditure
could also be charged to the Rajasthan
Canal project. I therefore request
that this road be inc’'uded in the cur-
rent budget.

16.39 hrs.
[MRr. DrpurYy-SPEAKER 1n the Chair]

A few words about the housing
schemes of our Armed Forces may not
be out of place I have been a soldier
myself and I feel.

Shri V. P. Nayar: An officer.

Shri Karni Singhji: Yes, an officer
and 1 have been through a war alsd
and seen war service.

The Ambala scheme has been worthy
of praise. I agree that 1t 15 not always
a function of an army to build houses.
But, considering the fact that India is
passing through a stage of expansion
development and buwilding, I think at
least as far as our next two or three
Plans are concerned, we may be able
to waive the technical obstacles and
get some of the defence forces which
are not stationed in border areas to
help in constructing homes for the
soldiers and officers of our armed
forces. It is an accepted fact that if
we keep our armed forces happy and
contented, they wil] fight better and
their morale will be sky-high.
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In cities like Delhi, Madras, Bombay
and Calcutta, congéstion exusts and
our officers and men do not have satis-
factory accommodation to live in. It
15 necessary that stepg should be taken
to provide them with suitable accom-
modation. I am sure this matter will
be carefully examined.

Then again, I would like to refer to
another problem, which, though actu-
ally not so much a Defence problem,
18, nevertheless, an important problem
namely, the problem of smuggling
which is now crippling our economy.
As the House 18 aware, there has been
tremendous amount of smuggling going
on in the Indo-Pakistan border.
Smugghng has assumed very gigantic
proportions which requires speedy
action. It is, in my opinion, now
beyond the control of the police and
even the State Governments In view
of this, I feel that in the next year or
two, Government may consider using
the Armed forces to control such
smuggling

I wish to refer to the work done by
the brave men of the armed forces
both at home and abroad and I am
sure every hon. Member of this
House will agree with me that it is
praiseworthy. They have done very
good work in assisting the United
Nations Observer Group in Lebanon.
They have also done good work at
Gaza and Viet Nam.

Our approach towards the armed
forces should never be impersonal.
Let us therefore make it a point to see
that when it, comes to the question
of sanctioning funds for properly
equipping our armed forces that we
give it our complete support so that
in an emergency every soldier is able
to defend our homes and their own
lives as every soldier lost due to bad
armament and/or equipment is a loss
not only to the Nation but to Indian
homes like ours, It is our duty
therefore to see that they are paid
adequately and their welfare seen to
so that they will be able to defend
our country. My request is this: Let



The main role of our army is
defence. It has proved its mettle in
foreign lands also when our Army
was sent to Korea and Viet Nam and
the Middie-East on missionary d X
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had got to be remedied.

centage of cadets who are disqualified
at the end of the fourth year may
have the chance to joon a higher
course in the universities.

Shri M. BR. Krishna: That has been
done,

Shri Barman: I do not know whe-
ther it has been done. We wvisited
the Academy on l4th October, 1958,
and our latest information is this. If
it has been done later on, I am not
conversant with it at least. Unless



of his life would be wasted
one of the miin reasons
suficient number
coming forward.
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the competent teaching staff hav
their jobs, they do not stick to
jobs, and naturally the Academy is
suffering in the matter of teaching
personnel of the optimum level that
we should desire. I only hope that
the Mimstry should try to find out the
real cause why 50 per cent of the
cadet strength remains vacant, and
also find out a remedy for this defect.

On another occasion while on a
visit, we found that there is some
doubt in the minds of the Jawans and
also officers. Those who have some
land are apprehensive that by the
land legislations that are going on in
the different parts of the country, they
are going to lose their land because
they are not cultivating it. We tried
to convince them that that is not the

;

case, but they were very much appre-

hensive. That apprehension should
be removed from their minds, and
Government should declare their
policy so fur as land legislation con-
cerning these Army personnel is con-
cerned.

There are other matters, but I read
in the newspapers that Gen. Thimayya
Is trying to find some sort of solution
for them. They say that after serving
in the Army for seven or ten years
they are retired. They are quite £t
at that stage to remain in the Army,
but being retired and thrown out of
their jobs, they become helpless. They
have got their family members, pro-
blems like the marriage of children
eto. That is ancther complaint Irom
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the side of the Army. How far that
is correct, how far that is a 1egitimate
grievance, has to be considered by
the Ministry. 1 want to say that the
Army morale should not be affected
in any way. There should not be any
doubt in their minds about their
future career. If there are any such
doubts, they have to be removed by
devising some means.

Then 1 come to the eastern frontier
so far as communications are concern-
ed. During the Second World War
we had the experience that though
there were three railway lines as also
road communication facilities, Bengal
had to suffer a food famine because
military transport was given the first
prionty, and because of that even
food could not be moved from one
State to another., What is the posi-
tion after the partibon of Bengal?
There is only a small connecting line
between the eastern frontier, I mean
Assam, and the rest of India, and only
a sick and lean metre gauge line con-
nects the eastern part with the rest of
India. Even that railway is not suffi-
cient to move the ordinary traffic.
Supposing some emergency arises,
what will the Defence Ministry do?
It is not their subject proper, but 1
still bring it to their notice so that
they may try to influence the Rail-
way Mimistry to see that the eastern
frontier communications are stren-
gthened,

In that connection, I would like ¢o
say that so far as West Bengal, Assam
and the Union Territories on the eas-
tern side are concerned, they are
placed in a very bad predicament.
Not only on the outer frontier there
are three or four foreign States but
even within there is East Pakistan
with which we are not yet in friendly
terms. 1 think the Defence Minis-
try should see that in case of any
emergency they are not placed in a
hopeless state or condition. Assam is
a vast tract of land. There are the
frontier tracts also. So there should
be some strong army installations in
that part of the country. Recruit-
ment to both the Army and Air Fexres



10671 Demands

{Shri Barman)

should be done from that side, because
the people there know the terrain
guite well. My submission is that
the defence of the eastern frontier
should not be neglected; it should be
strengthened as far as possible within
the means at our command,.

Shri D. S. Raju (Rajahmundry):
I thank you very much for giving me
this chance of making a few vbser-
vations on the Demands for Grants
of the Munistry of Defence,

Many hon. Members have spoken
at length on various aspects of the
problems of defence, and some of them
have very vehemently put  forward
their arguments. Some of them have
painted out some mistakes of
commission and omission by the
Ministry. Some have gone into the
wider strategy of war. As I listened
to the speeches, I became somewhat
nervous because I thought that the
ABC of war strategy or the science of
war was secrecy, because whatever we
speak in this Parliament will be
broadcast all over the world. Of
course, this is a democratic Parlia-
ment: we are entitled to speak and
express our views. But when it is a
question of the defence of the coun-
try, I would rather restrain mvself
and be cautious in saying things which
might give out our weaknesses to
people or to countries whom we do
not like those things to reach.

Some hon. Members have made out
a few points. They are of minor details
which I should think should be 1left
to the Army. These are points which,
it discussed here in detail, might
adversely affect the discipline and
administration of the Armv. After
all. the discipline of the Army is the
primary concern of the Army Com-
mands. The Commander ought to
know his junior officers and other
ranks. It is up to him to gsee and
maintain the morale of the Army. It
is up to him to see and make them
comfortable and meet all their
requirements. And if anything goes
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wrong, he takes responsibility. But if
Government or Parliament or the
people at large go on ihterfering in
the internal administration of the
Army, things become complicated. At
any time, if things go wrong, the
Commander or the Chief might turn
round and say ‘It is because you
interfered in our internal administra-
tion that I have not been able to pro-
perly administer the Army’. So now
when things are going on well, it is up
to us to see that nothing is done which
will in any way interfere with the
organisation and administration of the
Army. Some hon. Members have
demanded a big navy. But, I would
ke to point out {e the hon, Memberg
that it takes at least 3 years to build
a battleship. And, by the end of 3
vears many things would have
happened. Perhaps, the whole world
would have collapsed by that time.
So we must have a realistic apprecia-
tion of the world situation.

17 hrs.

Fighting a battle in the modern
context of things is not very easy. It
is a very complicated affair. Great
soldiers have said that victory \n a
battle is not due mamnly to the
material resources or war machines.
They say that no nation has survived
by purely material resources. Of
course, we need armament; we need
equipment; we need aeroplanes and
all the modern armaments to fight
modern wars. But there are other
things besides these For instance,
strategy is very important; the morale
of the troops is very important; and,
in modern wars, the home front |is
equally important.

Nowadays we cannot separate the
soldier from the civilian, To maintain
one soldier in the front requires the
work of at Jeast 20 civilians behind.
Peovle employed in the industries,
people employed in the factories,
people employed in agriculture have,
all got to support the soldier in the
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front so much go that it is & total
war. a total mobilisation. Such being
the condition, we must have a realis-
tic appreciation of the needs of a
modern war. -

One thing about the Demands for
Grants. I was surprised—and rather
disappointed—to note that there is a
drastic cut in the Demands for the
yvear 1959-60. It is expected that
they are going to reduce the Demands
by about Rs. 30 crares. But, I submit
humbly that in view of the situation,
in view.-of the unhappy conditions, in
view of the cold war that is existing
all over the world, in view of bila-
teral military agreements which are
being entered into all over the world,
it is justifiable to reduce the Defence
expenditure.

I have got the greatest respect for
our Defence services, the Army, the
Air Force and the Navy. We have
got to look to their comforts. They
are not so vociferous as our civilian
vublic. They are bound by an iron
discipline; they do not demand any-
thing. That is all the more reason
why we should anticipate their
legitimate demands and meet them
more than half way. After all, they
have done a good job of work since
the advent of independence. In fact,
they have come to our rescue in the
Hyderabad police action; they solved
it very: quickly and well in about 38
days’ time. They are keeping peace
in the frontier of Kashmir and NEFA.
And, besides that, whenever there is
a flood, whenever there is famine,
they come to our rescue and help.
Recently, there was water scarcity in
Delhi and they dug a canal in 2 or
3 weeks’ time in the Wazirabad area.
So, in s0 many ways they help the

civilian population.

One thing that I would like to
, mention in this connection is this,
. the expansion of the ACC and the
NCC. That is a very welcome step. 1
think there is very good response
from the people also. I-firmly believe
" that every boy and every girl from
: the schools and collegés should 'go
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through this programme of NCC and
ACC. For one thing it is very impor-
tant in the sense that it enables our
boys and girls 10 emotionally and
socially integrate themselves. Young
boys from different social classes, sons
of the rich people and multi-million-
aites, if there are any, sons of
zamindars and peasants and labourers
work and come and live in the same
tents and work with the same tools,
eat the same food. It is a wonderful
chance for the emotional integration
of our country. That is why I say
that more and more young people
should be encouraged to join these
cadet corps and the Ministry should
not be stringy in giving them financial
assistance. Of course we are still
groping in the dark so far as the
world situation is concerned. Nobody
except a prophet can foresee what is
going to happen. It is not in the
realm of normal men to foresee and
forecast. Even great statesmen have
said that they do not know; they are
so uncertain about the future. But
there is the lesson of history for us.
When two great powers or two
despots try for world leadership or
world hegemony, be it in the economic
field or political field or religious fleld,
especially when they are backed by
a mighty military machine, there was
always a war. That was the lesson
of history. It was true thousands of
years ago and it is still true today.
I am not asserting that there is going
to be war. But the possibility is still
there and we cannot ignore. There
is & wise Persian proverb which says
that two kings cannot live in a
kingdom where ten sepoys can live
in a tent. It is & very wise saying.
Whenever people compete, whenever
there is any ambition, whenever there
is fight for world hegemony, the
conflict is inevitable. Unless and
until we change our ideas and until
we adopt newer methods in which we
firmly believe—one of the methods is
Panch Sheela—there is no . other
alternative for peace except complete
destruction.

for Grants

One point which I would like to
emphasise is research. Research is
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very important in this scientific Era. process of disintegration has hastened
Instruments, techniques and strategy the freedom of India. Bven Pandit

are changing every day. Instruments
of today are obsolete the next day or
a few weeks later. We must be cau-
tious in designing or borrowing or
buying machines from outside. All the
same we must keep our eyes and ears
open. We must get as much know-
ledge as possible by experiments and
we must spend as much money as
possible on the science of Defence.

I would like to bring one more
point before the House and that is
about the INA, Still I feel that some
injustice has been done tc the INA
men. Thirteen years ago when the
British evacuated India, the INA
soldiers were then classified into three
categories of whites, grey and black.
In spite of the fact that the whites
were in the INA they were given all
the facilities and they were reinstated
in the army whereas the black and
the grey people were treated as cri-
minals from their point of view and
they were rejected. They lost their
pensions. Still a lot of money is due
to them. But when a natiunal Gov-
ernment has come into existence, this
policy should not have been pursued
These blacks are admittedlv patriots
from our point of view and so every
encouragement should have been
given to this category.

I hope, Sir, this question will be
reviewed again and justice will be
done to them. After all, it was not
an easy task for the INA people to
fight in a foreign country, to fight
against the greatest imperial power.
The Army which was once beaten,
which was once demobilised was
again reorganised. They did their
' best. Our eminent leaders have testi-
fled to their patriotic spirit. Even
one European Intelligence Officer,
Mr. Hugh Toye, who was in charge uf
the INA prisoners at the time of trial
given his own version He has
a book The Springmng Tiger,
which he says that the INA, in
of its unhappy career, in its very
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v iy W fem T @ W Oy
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Mr Deputy-Speaker: The following
are the selected cut motions relating
to the Demands under the Ministry
of Defence which will be trested as
having been moved subject fo their
being otherwise admissible:

Demand No. of Cut Monon
No.

1918 of Policy)

13!3 Wm&l of Policy

1914 (D1sapproval g‘f Policy

193 ggmppmal Policy,

lgxg of Policy

Dgnud No. of Cut Motion
0.
1856, 1857, 1858, 1859, 1860,
1867, 1868, 1869, 1870, 1871,
1872, 1873, 1874, 1875, ngﬁ,
1877, 1878, 1879, 1880, 1881,
1882, 1883, 18! 1885, 1886,
1887, 1888, 1889, 1890, 1891
1892, 1893, 1894, 189S.
9 1896, 1897, 1898.
10 1899.
Contracts with foreign firms for
manufacture n the Ordnance Fac-
tories and other wmnstallations under

the Mwustry of Defence.

Shei U C. Patnaik: I beg to move:

“That tl;e demand under the
head ‘Mmistry of Defence’ be re-
duced by Re 1”

Recent promotions wn the higher
officer ranks of the armed forces in-
voluing supersession.

Shei U C. Patnaik: 1 beg to move:

“That the demand under the
head ‘Minustry of Defence’ be re-
duced by Re 1.”

Policy of purchases of defence equsp~
ment in foreign countries

Shri U C. Patnaik: I beg to move:

“That the demand under the
head ‘Minustry of Defence’ be re-
duced by Re. 1”

Organisation of the Munstry of De-~
fence and of the Servwces and
tnter-gervices organisations.

Shri U C. Patnaik: I beg to move:

“That the demand under the
head ‘Minustry of Defence’ be re-
duced by Re 1"

Envisaged reversion to the Long Ser-
vice System.

Shri U. C. Patnaik: I beg to move:

S14, S$15, 1802, 180&. 1804,

::os, xgge. :m. :gx s :m “That the demand under the
1810, 13811, s 3 head ‘Minustry of Defence’ be re-
1815, 1816, 1817, 1818, IB:
1853, 1852, 1853, 1854, 1835, duced by Re. 17



#hri Balassheb Salunke: I beg to

“That the demand under the
head ‘Ministry of Defence’ be re-
duced By Rs. 100"

Need to reform the organisational
structure of Armed Forces.

Shri Balasaheb Salunke: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Recogrition of Indian Naval Dock
yard Employees’ Union, Bombay.

Shri 8. M. Banerjee: I beg to move:

“That the demand wunder the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Counting of total service prior to 1st
August, 1949 for seniority and con-
firmation in the case of ex-ETEs.

Shrt S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Working of hospitals n Defence
establishments.

Shri 8. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Functioning of Departmental Promo-
tion Committees in Defence estadb-
lishments.

Shri 8. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reQ*® by Rs. 100.”

Shri §. M. Banerjos: I beg to meve:

“That the demand underﬂn
head ‘Ministry of Defence’
reduced by Rs. 100.”

Need to associate workers’ represents-
tive in Defence Production Board.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Production of civilian goods in ordm-
ance factories.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for removal of discrimination
between the industrigl and non-in-
dustrial employees in Defence ins-
tallations.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Non-functioning of works committee
and negotiating machinery in Air
Force for the civilian employees.

Shri 8. M. Banerjoe: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Functioning of negotiating machinery
at various levels.
Shri 8. M. Banerjoe: I beg to move:

“That the demand under the
head Ministry of Defence’ be
reduced by Rs. 100.”
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Need for construction of remdentsal
quarsers for non-industrial and in-
dustrial employees in Defence est-
ablishments.

Shri 8. M. Banerjee: I beg to move

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. T80 "

Need for construction of residentwal

quarters for other ranks n the
Army

Shri 8. M. Banerjee: I beg to move

“That the demand under the
heall ‘Ministry of Defence’ be
reduced by Rs. 100”

Need for expansion of ordnance fac-
tories

Shri S. M. Banerjee. 1 beg to move.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100~

Functionng of Defence Production
Board

Shri §. M Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Defeuce’ be
reduced by Rs 100"

Need for co-ordination between Ordne
ance factortes, army workshops,
technical development establish-
ments and ordnance depots wn the
matter of production

Shri 8§ M. Banerjee: I beg to move.

“That the femand under the
head ‘Ministry of Defence’ be
reduced by Rs 100"

Purchase of Defence stores from the
UK

Shri S. M. Banerjee: I beg to move:

“That the demand under the
heall ‘Mimistry of Defence’ be
reduced by Rs 100~

Purchase of ammunstion from abroad

Shri S. M. Banerjee: I beg to move.

1t  the demand under the
head = ‘Ministry of Defence’ be

for Grants 10694

High expenses for trawning v Nation-
al Defence Academy.

8hri Aurobindo Ghosal:
move.

“That the demand under the

head ‘Mhistry of Defence’ be
reduced by Rs 100”

I beg to

Workers’ participation in the manage-
ment of the Hindustan Asrcraft Ltd

Shri Aurchbindo Ghosal- I beg to
move

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100"

Need for expansion of tramming facsh-
ties in the Hindustan Awcraft Ltd

Shri Aurcbindo Ghosal: 1 beg to
move

“That the demand under the
head ‘Munistry of Defence’ be
reduced by Rs 100"

Need to mncrease the total emoluments
of workers of the Hindustan Aswrcraft
Led

Shn Aurobindo Ghosal-

move

“That the demand under the
head ‘Mmistry of Defence’ be
reduced by Rs 100"

1 beg to

Need for a befler research section »
the HWmdustan Aircraft Lid.

Shri Aurcbindo Ghosal: I beg to
move

“That the demand under the
head ‘Mmistry of Defence’ be
reduced by Rs 100"

Need for ailocation of some amount

for expenses on expenments
Hindustan Asrcraft Ltd

Shri Aurobinde Ghosal. I beg to
move
“That the demand under the

head ‘Minustry of Defence’ be
reduced by Rs. 100”
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Need to give incentives to the innova-
tors of improved designs, parts or
machineries in defence factories.

Shri Aurcbindo Ghoeal: I beg to
move:

“That the demand under ‘he
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Improvement in the works of Bharat
Electronics Ltd,

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to utilise huge space lying un-
occupied un the control of
Bharat Electronics Lid.

Shri Aurobindo Ghosal: I beg to
move:

"'l‘ha;t the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Production of civilian goods in Ord-
nance foctories.

Shri Aurobindo Ghosal: I beg o
move:
“That the demand under the

head ‘Ministry of Defence' be
reduced by Rs. 100.”

o
High percentage of wdle wmachineries
in Ordnance factories.

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the
head ‘Minustry of Defence' be
reduced by Rs. 100.”

Failure to evolve an integrated def-
ence policy,

Shri U, C. Pstnatk: I beg to move;

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Re. 100.®

APRIL 8, 1959
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Failure to provide our forcss witk
adequate equipment calculated to
ensure effective defence.

Shri U. C. Patuaik: I beg to move:.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Need to provide adequate reserves
and auxiliaries for the three services.

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defance’ be
reduced by Rs. 100.”

Need to provide necessary amenisies
to the services personnel.

Shrl U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Undesirability of compulsory deduc-
tsons from salames of services per-
sonnel towards their Unit funds

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100.”

Failure to rationalise the Junior Com-
missioned Officers cadre by absorb-
ing suitable J.C.Os. as regular com-
miussioned officers.

Shri U. C. Painajik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs 100.”

Need to wmprove the conditions of
service of civiliang employed in the
defence gervices and installations

Shri U. C. Patnatk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.*
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Failure to integrate the recruitment,
engineering, educational, medical,
intelligence, legal and research
branches of the three services.

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence be
reduced by Rs. 100.”

Failure to provide adequate educa-
tiongl and training facilities to ser-
vice-men to enable them to be re-
gettled in civil life after military
service,

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ Le
reduced by Rs 100.”

Faslure to provide jree educational
facilities for the children of services
personnel.

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head “Ministry of Defence’ be
reduced by Rs. 100.”

Need for providing residential accom-
modation for the married personnel

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to integrate various official and
non-offictal agencies of ex-service-
men and to co-ordinate their efforts
with civilian organisations for re-
cruitment, employment and re-
settlement of military personnel.

Shri U. C. Patnaik: 1 beg to move:

“That the demand under lhe
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to provide necessary funds and
other facilities to the ISSA Board
and United Services Institution.

8hrl U. C. Patnaik: I beg to move:

“That the demand tunder the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

for Grants 10698

Failure to encourage original and
useful suggestions made by servce
personnel for increasing the effici-
ency and for effecting economy.

Shri U. C. Pataaik: I beg to move:

“That the demand under the
head ‘Munistry of Defence’ be
reduced by Rs. 100.”

Failure to give necessary facilities to
the Defence Research and Dévelop-
ment Organisation,

Shri U. C. Patnaik: I beg to move.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Failure to revise the peace-time
auties of the Military Engneer Ser-
vices and the Engineer Corps.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Mmistry of Defence’ be
reduced by Rs. 100"

Gross lapses in the disposal of Ordn-
ance stores.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Failure to expand the Territorial
Forces to satisfy the aspirations of
patriotic civilians to be associated
with national defence.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

I'a}lure to evolve a co-ordinated and
integrated scheme for training the
youth of the country.

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100,
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Failure to co-operate with the Home
Guards, Village Guards, Volunteer
Forces, National Discipling Scheme,
Scouts Organisation, Rifle Organi-
sation etc, and thus help the mobili-
sation ang training of poiential re-
serves.

Shri U, C. Pataaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Failure to reorient the organisation
and trgining of the Lok Sahayak
Sena to ensure adequate border de-
fence und to accelerate Service Or-
ganisations in Community Project
areas,

Shri U, C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100.”

Wastage of machinery parts at Delhi
Central Stores by delay ». disposal.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Wastage of trucks and military vehi-
cles by keeping them in open place.

Shri Aurcbindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Absence of physical verification of
motor vehicle parts stored in the
Central Stores, Delhi.

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Need of reducing large number of
grades and scales of the employees
of the Ordnance factories,

APRIL 8, 1989

for Grants 10700
Shri Aurcbindo Ghoml: I beg to

move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Expansion of training schems in the
Proto-type Machine Toole Factory
at Ambsarnath.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Salaries of the skilled workmen in the
Proto-type Machine Tools Factory
at Ambarnath.

Shri Aurobindo Ghosal:
move: iy

“That the demand under the
head Ministry of Defence’ be
reduced by Rs. 100.”

Need for improvement wn the wage
structure of Hindustan Mackine
Tools Factory employees
Shri Aurcbindo Ghosal: I beg to

move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

High charges for training of appren-

1 beg to

tices mm the Hindustan Machine

Tools Factory

Shri Aurcbindo Ghosal: 1 beg to
move:

‘“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

Need for increasing the strength of
N.CC.
Shri Aurobindo Ghossl: I beg to
move:

“That the demand under the
head ‘Defence Services, Effective—
Army' be reduced by Rs, 100.”

Need for proper and repular training

T in N.CC.

Shri Aurobindo Ghosul: I beg to
move:

“That the demand under the
head ‘Defence Services, Effec-
tive—-Army’' be reduced by
Rs. 100.”
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Need for increasing the strength of
Terntorial Army

Shri Aurobindo Ghesal: I beg to

move
“I'hat the demand under the
hesd ‘Defence Services, Effective—
Army’ be reduced by Rs 100"

Liberalisation n recrustment policy
of naval cadets

Shri Aurobindo Ghosal: 1 beg to
move
“That the demand under the
head ‘Defence Services, Effective—
Navy' be reduced by Rs 100"

Mr. Deputy-Speaker: These cut
motions are now before the House

Shyi Manabendra Shah (Tehn
Garhwal) I have heard Shnn U C
Patnaik speaking about the economy
that 1s being shown as a camouflage
by him and at the same time, he
said that we should have had more
money for nuclear weapons ete
While 1 agree with hum that there
has been economy, yet I would not
call 1t a camouflage, 1 would really
call it an unreal economy because
the economy has been effected on
such items as we do not require 8o
there 18 really no economy The thing
has not been budgeted for, because
t has not been required Therefore,
1t 18 really not an economy

As regards the nuclear warfare etc
which he mentioned, that i1s a debat-
able point, and I would not hike to
go mnto the details, but what 1 do
feel 1s that something has to be done
about modern weapons, and the only
modern weapon which really i1s of
importance to us would be the light-
weight automatic rifles, about which
I hope the hon Minister will say
somcthing ‘That 13 a thing which 1s
really required, that 13 a thing which
¢in be made quickly, and 1 thnnk 1t
can go under production probably
immediately But the nuclear thing
ttc would be a long drawn out pro-
gramme which may bé too late by
the time we start manufacturing them

In this respect, I would also hke
3’;0 mention that avart from giving

CHAITRA 18 1881 (SAKA)
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grants for lght-weight automatic
rifles there could be some economy
effected 1n other branches of the
Defence Ministry, but I would Llke
to make 1t clear that whatever
economy 18 effected should be plough-
ed back mnto the Defence Ministry, it
should not go into the exchequers of
the Finance Mmistry, but 1t should
be reploughed 8Such itéems are pro-
bably many, but I shall only take a
few of them

While gomng through the Defence
Mmstry’s estimates, one finds that
the Army spends Rs 83 lakhs a year
only on conservancy charges, Rs 32}
lakhs on telephones and trunk calls,
Rs 1 24 crores on travelling and out-
station charges, and Rs 68 lakhs on
furniture Likewise, I am sure, 1if
necessary gearing up 1is done, consider-
able economy can be effected in supply
and transport, which consumes
Rs 13 41 crores, and in stores and
equipment which take up Rs 102 97
crores Over and above that, there
are about five lakhs of items which
the ordnance factories make Pro-
bably, there also, some sort of economy
can be effected In the MES also
there can be economy

In this connection, I would hke to
refer to the report of the Estimates
Committee which would indicate that
there may be some sort of economy
I think T cannot find 1t, so I will leave
it for the time being, rather than
waste time

I would also hike to refer to the
Report of the Mimistry to which Shri
Bhakt Darshan also referred In 1t
there have been shown economies
which are really not economies,—
these are on the last page—because
they say that economy has been done on
items Like the postponement of certan
projects, not filing up certan posts
etc If a project has been postponed,
it does not mean it 13 economy It
will be taken up some other time, 1t
is not real economy Therefore, what
T wanted to drive at was that we must
get a little more grant from the
Centre for Defence, and we must have
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a little Yaore economy in other spheres
of defence so that all those funds
could be ploughed back into defence
for better development of the forces.

Shri Raghunath Singh mentioned
about the axpenditure being not on
the high side, but he did not mention
another aspect which is also import-
ant, that out of the total Defence
Budget we spend 41 per cent on
establishment alone, and out of that
one-third goes towards the civilian
establishment. I have been told by
some of the Opposition Members that
the QGovernment is contemplating
increase in the services, an increase
probably in the age-group of work.
So, there 13 a chance ¥nat we will not
be able to recruit people to the extent
we have been doing before, because if
the age-group is increased, it naturally
has repercussions on recruitment.
Therefore, we have to look into not
only those people who will not be
recruited, but we must also look into
those ex-servicemen who have already
retired but are frustrated because they
have got no employment.

In this respect, I would again like
to go back to my patent grievance
against the Lok Sahayak Sena. I feel
they are doing no useful work. Today
it has also been mentioned by some
that we have Tibet on the border, the
Lhasa affair ete. So, keeping all this
in view, I would like to change the
Lok Sahayak Sena into a pioneer
auxiliary corps. The purpose of my
advising this is that we should, the
Army should, prepare a scheme by
which people can do some work in
the Plan field. The Lok Sahayak Sena
primarily imparts not only military
training, but also train them on some
Plan schemes, ana therefore if we
can create a labour force under the
military, we will be not only giving
them military training, we will be
making them do concrete work for
the Pian. The Lok Sahayak Sena is
now only theoretical, and we should
perhiaps do something more practi-
cable. Themefore I have to suggest
that we should have something like a
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given that priority which should have
been given to them.

1 would also like to mention some-
thing about budget estimates. In it
there has beem some hint that some
sort of secrecy has o be maintained
and therefore, no details can be
furnished. But I think where we
are concerned, the secrecy has been
more exaggerated than anything. I
would in this connection refer to the
way the UK. Government prepare
their reports etc, for their Parliament.
In those things, they give more details
thau our Government give us. We
find that there they give details of
manpower and other details while
here we are not given even the
detuils of manpower. We can really
And out details of manpower if we
start working the calculations but that
takes a little longer time, So why
not give these details of manpower or
any other information just like the
UK Government do. They are more
in the cold war than we and if they
can give those details to their Parlia-
ment, why cannot we be given more
details here?

Similarly, if we go into the guestion
of planning, the UX. Gevernment
along with their report on budget etc.
give the achievements of their plan
for defence and their programme for
the future. That should be the case
with us also. But we are not given

I had referred to budget estimates,
and I would like, before concluding,
to mention one item which is mather
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important and which affects the ser-
vices, because it is about the married
quarters, There are two or three
iteens "which 1 could refer to. Applica-
tion was made years back. They got
the funds a little later. But for about
a couple of years they have not con-
structed those buildings. If this is
the sort of priority that ig being given,
1 cannot understand why the Defence
Minister should make so much hull-
abaloco about the Ambala programme,
allowing at the same time things to
be delayed in respect of those items
which the Government have already
sanctioned.

8hri D, C. Sharma: To say that 1
have all the time felt happy while
Listening to the discussion today will
not be to state gomething that is true.
1 have felt occasionally very unhappy
and that especially for two reasons.
In the first place, I have found that
some hon Members in this House
have tried to introduce a kind of cadre
warfare 80 far as our Defence organi-
sation 18 concerned—some officers have
been promoted, some have not been
promoted, some officeps have been
superseded, some have not been super-
seded. They have referred to such
things. I want to say that thus kind of
note struck on the floor of this House
does not lead to that unity of Defence
forces, to that psychological integra-
tion of Defence forces which is needed
for the defence of our country. At the
same time, there are some persons
who have tried to plead the cause of
jawans at the expense of officers.
Now, all my life, I have never been
an officer. I have been a teacher.
Here also 1 am a Member and, there-
fore, my sympathies are always with
the jawans. But, I would not like that
such artificial divisions, such caste-
like divisions should be created so
far as our Defence forces are con-
cerned.

1 have also felt very unhappy when 1

I found people talking in terms of
scandals,—there is a scandal bere,
there is a acandal there, I think there
are some persong who have a very
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fine nose for scandals. I wish I had'.
But, unfortunately I do not have it.
But, 1 would submit wery respect-
fully that when we are going to look
at the Demands for Grants of the
Defence Ministry, we must balance
what has been done and what has
been done well against what has gone.
wrong or what has not proved to be
in the right direction. If one does-
that, if one balances what has been
done against where things have gone
wrong, I would say that the Defence
Ministry under the able leadership of
the Defence Minister Mr. Krishna
Menon and his ablc lieutenants, have
done as well as any other Ministry of
our great country.

I judge these Demands only by one:
yardstick and by one criterion. And,
it 1s this. Of course, the strategy of
the world today 1s the strategy of
having some kmd of deterrent.
People talk in terms of nuclear deter-
rent; they talk in terms of other kinds
of deterrents. People are now trying
to talk 1n terms of outer space defer-
rents Of course, we are not so
or prosperous as to talk in termg
deterrents, although the strategy
the world is moving very very
if I can say so, at sputnik speed
tnat direction. But, we have also
apply some sort of deterrent.

XY
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I do not talk in terms of offence; but
even when our forces are essentially
defensive, we have to talk in terms
of deterrent and I will apply that when
I say that we are to build up the
Defence potentia]l in this country. Sao,
I ask myself the question: Are we
augmenting the Defence potential
of this country or mot?

This is, perhaps, the eighth year
that I am taking part in the debate
Demands.

! an Defence
""j,’ Shri V. P. Nayar: He may take part
{;‘!, another 8 years.

."f'}'r" Shei D’ C. Sharma: I hope s0 and.

1 thank you for praying for me like
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that; but I wonder if you believe in
God.

1 was respectfully submitting that
I only want.to ask one question: Have
we increased our Defence potential
or not? When I look at this Demand
from that angle, 1 say that we are
moving in that direction though we
are not moving as fast as we should,
though we are not moving as well as
we should. Still, the Defence poten-
tial of this country is being augment-
ed when I compare the year 1859 with
the year 1952 when I came to this
House first. I would say that we have
travelled very far along the road,
though we cannot compare ourselves
with Pakistan. How can we compare
ourselves with Pakistan because
Pakistan does not go about in the
clothes which are its own. It goes
about in the clothes which are some-
body else's. We go about in clothes
of our own. Therefore, I @id not
compare India with Pakistan or with
any other country.
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18 hre.

Our resources in money are limited.
As our national income increases and
ag our Plans fructify our resources
and money will multiply. 1 would say
that our resources in weapons are very
limited. Therefore, 1 congratulate the
Defence Ministry for having entered
into some agreements with some firms
for manufacturing certain articles. I
also think that a new look is being
given to these ordnance factories.

Mr, Deputy-Speaker: Would the
hon. Member like to continue
tomorrow?

Shri D. C. Sharma: Certainly, Sir.

Mr. Doputy-Speaker: Then, he may
continue tomorrow.

1801 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
9th April. 1958/Chaitra 19. 1881
(Saka).





